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cc Ne: §3/2019

sh B.K Singh Ld. S p.p. for CBI

5 SmiL Sudershan Kapoor in
No. 1 Sh 0.3 Sandhu and Accused No.
mﬁmg with Ld. Counsels Sh, v Kahol and Sh. Deepak Sharma.

present

Accused No. 12 Sh. Vikas Srivastava in person alongwith Ld Counsets Sh. 1D v
and Sh.Dhruv Sehrawal

Acciused No. 7 Sh. Amit Kapoor along with Ld. Counsel 5h, Manoj Pant.

_ Rishiraj Behl in parson
Accusad No. 6 Sh. Ashwan! Dhingra and Accused No. 8 Sh
alunl; with Ld. Counsel Sh. MK Verma who reprasants Accused No.11 Sh.

0.8 Singh also.
(Through VC using Cisco Webex App.)
All the leamed defence counsels have already concluded their arguments.

Today, the learned Seniof PP for CBI has to address in rebuttal.

The leamed Senior PP for CBI submitted that he will first address arguments with regard to the
accused Shri Vikas Srivastava. He submitted that the leamed counsel representing this accused has
taken an objection that the decumenis relied on by prosecution 1o prove the guilt of this accused were
not part of the chargesheet and cannot be relied on. The learned Senior PP for CBI submitted that the

submissions of HIO Shri Mano) Kumar thasa documents were taken on record from the case pending
before another leamed Special Judge, Saket, New Delhi where these documents were D-422 to D-
435, They were summoned In this court on g™ February 2016 and the originals were compared and

jearned counsels for the accused. Therefore, he submitted there is no infirmity in taking these
documents on record. Reliance is placed on latest decision of the Hon'ble Supreme Court in the case
of Pundit Arjun Rao, CBI versus RS Pai 2002 SCC (5) 82 and CBI versus N.Subramanian AIR 2019
SC 3232, It was submitted that the provisions of law namely section 91 and section 311 of CrPC and

section 165 of the Evidence Act enable the court to take on record documents which were not parnt of
the chargesheebL

Leamed Senior PP for CBI submitted that PW-23 has proved signatures of Shri Vikas Srivastava
on the cheque Exhibit PW-23/H, The learned counsel submitted that under section 106 of the

Evidence Adt. it was for Shri Vikas Srivastava to explain how his signatures came
the cheque |.e. PW-23/H-1. s9 on the backside of

Learned Senior PP for CBI submitted that it was also argued on behalf of this

accused
persons who had Idafiﬂml role as this accused have been let of and only this mmﬂhﬁm
prosacuted. He submitted that the prosecution has to see the component of crime and whosoever
helped in crime has been made a party. For others there was no evidence like introducing the account

ol Co accused. This accused helped in siphoning of funds
il sl of Central Bank of India and therefore has

Aﬁﬁ!ﬁﬁil‘q with regan:i to accused DB Sin
gh, the learned counsel accused has
; _ submitted that no

roved why they had received the money from accused No. 1 Shri Dllbhajan Eingh Sandhu. He
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 hat 14 (e el af ponajiirany, direst avidence is hurdly svaiable and conduct is proof ol
mh--mnml it i TP AR R railied on Stete of IAP versus Ram Singn. It was submitted
1 thit I.: cyrandd Ntk pol Al any prajudicn i Cas0 the inveshgation was by sub Inspector of CBL
o Lottt @ et adimittsd 1wad not e proved. He submitied that the aceusad Shri DB Singh
A wﬁd.nm| {ha peiing ol seoount in aqueslion, BjeCimen signature card. pay in slips and demand
r:::n:idiu"‘“"h! i i aocounl. He submitted 1o the argumants pddressed on pehalf of this accused
;h.u gy DB Singh a @ monmylended ond had glvin @ loan ol Rs, 13.50 lakhs Shr Aﬂmﬁﬂ Dhingta
qnd ot (8 why he had given him two demand drafts, He submitted that thers s no avidence that
accused Shi i Singh wad # moneylendar, It was aubmitted that a voluntary deposition by PW-23
shat ol the fime of opening the aceount Shil DB Singh had told him that he was 2 moneylendar will not
prove that Shi DB Singh wan @ moneylender. It was submiited that no wf&m wore
produced 10 ghow that Shi DB Singh was a moneylender. it was submitted that the demand drafts
weta in the hame of DB Singh and not in the name of Shri Ashwani Dhingra and it is suggestive of

CONEPITACY amongst Shri DB Singh, Shri Ashwani Dhingra and Shri Dilbhaian Singh Sandhu

d,'l.‘l“‘l“" (L}

o far os the accused Shn Rishi Raj Behl 1s conperned, it was submitted that two demand drafts
of Shn Dilbhijan Singh Sandhu were credited in his bank account. The account opening form,
atfidavit and the cheques have been proved. Again relying on section 105 of the Evidence Act it was
submitted that it was for this accused to explain why this money was received by him from the
accused Shri Dilbhajan Singh Sandhu,

with regard to the accused Shri Amit Kapoor, the learned Senlor PP for CBI admitted that
ptmfuhunmuldnniprwelmmgnammnlmhmmﬂdblﬂhm“iﬂtm Kavika, It was
submitied that prosecution has proved only the seizure memos and statement of account. It was
sybmitied that the enquiry officers have discussed the role of this accused in their reports but they
were not cross examined in this regard.

With regard to the accused Smt. Suﬁmhmﬁwlmmuadmuulpmhrh
loan given by the three borrowers were undated. The applications mentioned no detalls of agency of
Mzhindra and Mahindra. The learned counsel submitied that an objection was taken by learned
counsal for this accused that prosecution is relying on phatocopies of documents and not the original.
It was submitted that two third of the documents are original and remaining documents have been
mmﬁadmmmpmsn!manﬁgmu.mu humwmﬁimmmuﬂmtummnuu&mﬂnl
the borrowers state that "as discussed with you earlier nmmummhwrw
with the Regional Manager, nuummmwmhwmmﬁmﬂmmwﬂi
deposit Rs. 30 lakhs bul it was mantioned in the recommendation letter talsely which shows the
conspiracy. It was submitied that one of the conditions of sancton is deposit of Rs. 30 lakhs but Smt.
Sudarshan Kapoor did not insist on 1his deposit and while disbursing tha loan did not withhold at least
Rs. 30 lakhs in the overdralt pccount. It was submitted that she should have sought clarifications not
from @ sub post office but from the GmwmeMmqu{mﬁ. She should
have insisted on letter of lien rather than mefe Stamping on application ol Central Bank of India. It was
submitted that she was agreeablo with 9 KVPs given by Shi Amamath Rastogi after creation of lien
and accepted remaining KVP'S from the borrower personally. it was submitted that for verification of
KVPs. Central Bank of India, Kanpur could have been appronched. It was submilled that it should
have been a cause of guspicion fof her that Ihe borrowars were depositing KVPs of huge amount of
Rs. 2 Crores for taking @ loan of Rs. 1.50 Crore. llwddmilmrﬁndmphhnmnmu
borrowers had nothing to do with Kanpur and were submiting huge KVPs from post office of Kanpur.
It was mﬁﬂﬂﬂﬂﬂ'llﬂdl.lllb‘j’thl baﬂmrvmnuuupemadwhar and all the demand dralts
were [ssusd undar her signatures, The learmed senior PP for CBI submitted that it is an argument that
the receipts for crmation of len were not Investigated upon by the investigating officer. It was
submitted that no sccused s saying \hat he had purchased the KVPs from such and such Post Office
or they ata genuine KVPs, It was submitted when Smt. Sudershan Kapoor came to know about the
fraud she did not file any complaint against concerned Post Office for false creation of ien and false

2
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Amamotn Aastogh (A mumﬁl’ﬂ'lrm

mﬂm.mmﬂmmmnmnlnﬂmﬂ uuqmud'lublﬂﬂ"“'“

avint,
wmwnm pecused mhmlnudumﬂ-lmll
m.:nmmmamummmmdm , “w'"mnmm!*'- "

when it was discovered
sacurity of other immovable property including '_-"3 Sandhu also proves that the KVPs

mumds-mPthcal mmﬂumimnumﬁwmmm
with ol liability and ot with criminal kability

Wah regard 1o the accusad Shn Astwani Dhingra,
mmmmmwmulmemnmm of the bank. However
witness Shi Kntoria has not proved tha signatures of this accused nn the
Mmmmm&wudm umnﬂlmmmnhmwud.

With this, arguments cocluded

As informed by the Reade mmmmwummﬂmulcmc nrlhlbl
MWNWWWNBWNSMDBWWWNHMl
mammtmm:mwmwnuenuummw.

EMY.WEMMMIHMM.1lrdn=n.mdNn.ﬁmqunHudfnT15nm
wtlaum:wmmmm:mlmmmwnm Senior PP for CBI in
fsbuttal.

hhuﬂﬂmmmh%nwnwmwm!dﬂum Today was the date
rurumnmmmmbumlwmmnd Saenior PP for CBL 1nm.wmmdmunnlmtrﬂupm
nn:.rmwmmmwummﬂhamwduwbrﬂhunumwﬂmmzm.

mmﬂmamvﬂammmmmmmmmaduadupfmmmm
inis regard Request allowed.

List for final orders on 6th August 2020 at 11 Alltﬂnmﬁmulnwcmierﬂ
the accused shall remain present in person. ARUN BHARDWAJ St in e

(ARON BHARDWAGY
Special Judge (P.C. Act)(CBI-05)
Rouse Avenue District Court,
New Delhi/27.07.2020
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CBI Vs. Shri Sunny Kalra & Others.
CC No. 246/19

27.07.2020

Present  Sh. B.K. Singh Ld. Sr. P.P. for CBI along with IO Inspector Sh. S.
Sridhar Aalyar

Accused No. 1 Sh. Sunny Kalra in person along with Ld. Counsel
Sh. Bharat Gupta,

Accused No. 2 M/s Samadhan Management, Accused No. 7 $h.
Rajesh Goyal and Accused No. 8 Sh. Amit Aggarwal along with
Ld. Counsel Sh. C.S. Gupta,

None for Accused No. 3 Sh. Pavan Arya.

Accused No. 5 Sh. ARK. Prasad and Accused No. 6 Sh. G.
Balasubramanian in person along with Ld. Counsel Sh. Krishan
Kumar Nagar

Accused No. 9 Sh. Puran Nath Juneja in person with Ld. Counsel
Sh, Hitender Kapoor.

Accused No. 10 Sh. Anil Kumar Goel in person along with Ld.
Counsel Sh. Yogesh Verma.

None for Accused No. 11 Sh. Madan Lal Nasa.

(Through VC using Cisco Webex App.)

Ld. Counsel for Accused No. 1 Sh. Sunny Kalra submits that he
be given three days time to file application for bail. Request allowed,

Application for bail with vakalatnama has been filed on behalf of
Accused No. 7 Sh. Rajesh Goyal and Accused No. 8 Sh. Amit Aggarwal
through their Ld. Counsel Sh. C.S. Gupta. Soft copy be supplied by the
Reader of the court to the Ld. Sr. PP for CBI who shall file the reply on the
next date. Till further orders, Accused No. 7 Sh. Rajesh Goyal and Accused
No. 8 Sh. Sh. Amit Aggarwal are admitted to interim bail on furnishing
personal and surety bond in the sum of Rs.50,000/- each. The bond be filed
online and hard copy be filed on re-opening of the courts. The accused shall
not leave the country without permission of cnurl.lThe learned counsel will

CBI vs. Shri Sunny Kaira & Others =0
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aiso file application for representing Accused No. 2 M/s Samadhan
Management.

Sh. Hitender Kapoor, Ld. Counsel for Accused No. 9 Sh. Puran
Nath Juneja has already filed application for bail which was provided to Ld. Sr
PP for CBI, who has filed reply. The Reader of the court shall supply copy of
reply to the Ld. Counsel for the accused. The accused, till further orders is
admitted to interim bail on furnishing of personal and surety bond in the sum
of Rs.50,000/-. The bail bond be filed online and hard copy be filed on re-
opening of the courts. The accused shall not leave the country without
permission of the court.

Application for bail has also been filed by Accused No. 10 Sh.

Anil Kumar Goel. Soft copy be supplied by the Reader of the court 1o the Ld.
Sr. PP for CBI who shall file the reply on the next date. Till further orders,
Accused No. 10 Sh. Anil Kumar Goel is admitted on interim bail on furnishing
personal and surety bond in the sum of Rs.50,000/-, The bail bond be filed
online and hard copy be filed on re-opening of the courts. The accused shall
not leave the country without permission of court.

Leamned counsel for Accused No. § and Accused No.6 requested
for two days time to file the application for bail Request allowed.
However, they shall not leave the country without leave of the court.

This court has not summoned Shri Robin Davis who is accused
no.4 in the chargesheet for want of sanction. By oversight, the court
stafl has issued whalsapp message to Mr. Robin Davis also to attend
the hearing through VC. Mr, Robin Davis is present in vC alongwith
learned counsel Shri Rakesh Sehrawat. It is clarified that since at
present this court has not issued summons against Mr. Robin Davis for

unserved accused no. 3 Shri Payan Arya and Accused No. 11 Shri

Madan Lal Nasa. '
Wr—
27 0¥ vUve l‘
CBl vs. Shei § & Others
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ions Judge,

District & Sess
aw Delhi has adjourn

The Ld

Act, Rouse Avenue District court, N

10 20.08.2020
Now, the ca
Let a copy of this order bé

cBl. all the accused persons and their learned counsels.

ge shall be taken up on 29*03.2020 at 11:00 AM.
Ld. Sr. PP for

sent by WhatsApp 10

N BHhRDﬁ

(ARU
special Judge (P.C. Act)(CBI-05)

Rouse Avenue District Court,
New Dalhiﬂ?.ﬂ?.ﬂﬂ!ﬂ
CBIvs.
ce :; miﬂﬂﬂr Kalra & Others
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